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1 beg to submit, it is a Utopian thing. If
the demand is fixed at a particular level, I
can give the penod by which we will be
self-sufficient. But demand is increasing
and as 1 have already submitted, o can-
not be manufactured m a factory. 1t has
to be exploied. it has to be exploited. In-
frastructuie has to be laid, T want to
assure the hon. Member that we ase tak-
ing all steps in this direction. We were
advised that we should slow down our ex-
ploratory efforts because oil prices have
fallen down, but we did not take to that
line. We continued our own efforts with
other inteinational companies which 1 have
already submitted by incieasing the 1efin-
ing capacity and we have been lucky to
strike oil and gas in various parts of the
country—east, west, north and south—
and we are making efforts. Bur we will
have to lay very huge infrastructure to
utilise that The time will come and we
will do that,

MR. CHAIRMAN : Question No 123,
Shri Ganeshwai Kusum.

Ib Valley Thermal Power Plant

*123. SHRI GANESHWAR KUSUM -
Will the Minister of ENERGY be pledsed
to state : - -

S A
'

(1) whether Government have a propo-
sal to set up a coal-based thermal power
plant in the Ib Valley in Sambalpur dis-
trict, Orissa;

(b) if so, what are the reasons for the
delay in implementing the above proposal;
and

(c) what steps are being taken to ex-
pedite the establishment of the above ther-
mal power plant ?

THE MINISTER OF STATE TN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMAT]

SUSHILA ROHATGI) : (a) to (c) A
Statement is laid on the Table of the
House.

Statement

The Planning Commission have, in Amil,
accepted the feasibility of the Ib Valley
Thermal Power Project (4x210 MW) in
Ounssa and its nclusion in the
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Preliminary works relating
township approach
roads, development of water supply and
telecommunications etc. are in progress.
The Orissa Power Generation Corporation
have placed a letter of ntent on M/s,
BHEL fot turn-key execution of the pro-
ject which is expected to be commussioned
in the English Plan.

Seventh Plan.

Contracts awardéd’ to Indian and Foreign
Companies by ONGC

124, SHRI LAL K. ADVANI :1
SHRIMATI RENUKA CHOW-

DHURY :
Will the Mimister of PETROLEUM
AND NATURAL GAS be pleased to

state :

(a) whether Government's attention has
been drawn to the news-item which ap-

" peared in the Hindustan Times dated 18th

October, 1987 to the effect that a aumber
of Indian and Foreign companies’ repre-
entatives, stationed at Dehra Dun, Bom-
bay and Delhi bribe their way into getting
fat orders for their emplovers and on regu-
lar basis and they also entertain and pre-
sent costly gifts to senior ONGC officials;

(b) if so, whether any investigations
have been made in this regard; and

(c) if so, what are the findings thereof
and if not, what are the reasons therefor ?

THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI BRAHM
DUTT): (a) Government has seen the
news item.

{b) and (c) The insinuations made in

the news item are rather general and
vague: and as such do not warrant any
investigation. However, ONGC's rules

and procedures are devised to prevent mal-
practices.
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MR. CHAIRMAN : Now, Mrs. Renuka
Chowdhury.

SHRIMATI RENUKA CHOW-
DHURY : Sir, T would like you to bear
with me and have some patience because 1
want to point out the background regard-
ing this question.

MR. CHAIRMAN : make it

short. -

Please

SHRIMATI RENUKA CHOW-
DHURY : Yes, Sir. But you have given
him so much time to reply. If you give
me enough time, it makes things easier
Please give me time to put my questions.

[16 NOV, 1987

16 Questions 14

the ONGC affairs in an intimate manner,
particularly the financial procedures and
the atutndes of the dealing personnel, aie
mvolved 1 this murky business of pre-
empting the situation and obtain contracts
trom them The ONGC has given instruc-
tions to the existing staff not to attend
functions hosted by ex-employees, except
i special circumstances. There have been
violations by Government officials of these
instructions. Despite  strict  instiuctions,
retired ONGC individuals are holding pub-
lic {unctions and obtatning information
for private firms, sometimes even after
resigning from the Commission, and

SHRI VASANT SATHE : What is your
question ?

SHRIMATL RENUKA CHOW-
DHURY : The Minister is very anxious to
hear the questions, 1 want to know
whether any such leakages or irregularitics
have been discovered by the ONGC. If
50, what aie the details that are available
on record? This is (a). Then..

MR. CHAIRMAN :
your question. It has

That completes
been quite long.

SHRIMATTY RENUKA CHOW-
DHURY : (b) Have these findings biought

MR. CHAIRMAN: Then take two, them to any conclusions. (c) Have they
minutes. } taken any action in this regard? If no,
} what are the reasons thereof 7 Thank you
SHRIMATI RENUKA CHOW-! §ir.
DHURY : AW right, Sir.  Sir. develop-
ment of energy resources has been given MR. CHAIRMAN : Thank you for

due emphasis and rightly so in the national | completing.

plans. The peicentage of outlay in the
energy sector has increased from 10 in the

SHRI BRAHM DUTT : Sir, the ONGC

Second Plan to 30.5 in the Seventh Plan.|terms and conditions of appointment and

This is a phenomenal gap, a phenomenal
increase, Taking into consideration these
parameters, | have reliably been given to
understand that some of the senior ONGC
officers, after their retirement, join some
private companies whose

interests involved and they obtain infor-

mation from other interested parties in res-

pect of contracts and orders to become
competitive and obtain the final contracts.
This is where the loophole,
loophole, is existing As it is, it may not
have occurred to the Ministry, Sir. But
this is a very plausible loophole from
where the problem starts.

interests are | prior approval of the
related to the ONGC with huge financial |

Tt is also learnt
“Las shace naanle who are in the know of '

service regulations prohibit employment of
all its retired employees in any company or
firm with which the Commission has
or is likely to have business relations,
within two years of retirement, without
Commission. Any
ex-employee violating this is treated as a
persona non grata. Serving employees are
prohibiled from having any formal or ja-
formal contact with him or dealing with
him. The Commission are under instruc.

the major | tions to notify to their officers if any ex

employee contacts them for obtaining any
official information They are also under
instructions mot to accept invitation, ex-
cept with the express permission of their
controlling officers. 1 fajl to onderstand
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that when we invite global tenders and
give all the specifications and detailed in-
formation in the tender documents and
that 1s all discussed 1n the presence of all
the bidders, what the vital information is
that can be leaked. 1 do not undeistand
that, We have taken full precautions.

MR. CHAIRMAN : The question put by
her 15 whether you will ban employment.

SHRI BRAHM DUTT : I have already
said this. If we go beyond that, perhaps
the court may interfere.

SHRI BIR BHADRA PRATAP SINGH:
The question relates to obtaining contracts
for sypply. But the mam problem i that
we are spending thousands and thousands
of crores of rupees worth foreign exchange,
in spite of the fact that we are pioducing
sufficient crude. May 1 nform the hon.
Minister that our crude is better than the
world market ciude but our refincties are

not fit to 1efine our crude in full and they,

are only meant to refine outside crude ?
That may be one reason. Second. the
main suspicion arises when world maiket
falls but the prices incicase in this coun-
try. That is. there is no valid reason and
suspicion will increase when you are tak-
ing supplies from outside and you are not
mending your own refineties to refine your
crude in full How do the prices in Indin
increase at a time when the world market
falls ?

SHRI BRAHM DUTT : Sir, the price
has risen from 8 dollars a barrel to 10
dollars a barrel during the last yeai. But
we have not increased the prices of oil
products I have alieady said that we are
not considering any proposal to increase
the mices T agree with the hon. Mem-
ber about the qualitative improvement in
the existing refineries. We’ are installing
the Jatest technological equipment in the
new refineries which we are going to set
up in Karnal and Bangalore. They will
be based on the hydrocracker and petro-
chemical technology We cannot do very
much about the very old refineries. We
are trying to incorporate whatever im-
provement we can make in the old refine-
ries. T would beg to differ on one point.

[RAJYA SABHA]

to Questions 15

Our crude is quite all right, bat it is in-
fertor 1n lubricant content which is a very
|important part of the crude. The crude
| high lubricant content has to be imported.

]  SHRI LAKSHMI KANT JHA: Sir, 1
' difter from my good friend Mr. Advani's
| assumptions on which the gueston is
framed. First of all, there are piess re-
! poits making vague allegations that there
is corruption. We take serious notice of
them in this House and we ask thc Minis-
ter what he 15 doing to 1nvestigate the
matter. J want to ask whether we should
not bear in mind the morale of the officers
involved when vague, unsubstantinted and
uncorroborated allegations are made and
no examples are cited. Then we, in this
House, say that because of thesc reports,
we should look into the matter. 1 think
we should look into the corruption prob-
{lem through our agencies such as Iatelli-
gence Bureau, C.B.I. and others. We can-
not afford to ignore the p.ess reports But
we should not let our officers feel that any
1eport of this kind is nvestigated. Will
the Minister assure us that long with
"measmes to investigate complaints which
are genuine or bona fide or where doubts
arise, something will be dope to maintain
the moranle of the officers who are engaged
in these things?

| Secondly. there is the question about
middlemen. If you just say that no
middlemen should be there, you will create
a Dblack market of middlemen The
middlemen will operate, but they will not
admit to be such. It might be a principle
"that you will negotiate only with the
 Principals  But if the Principal is some-
i where in France or Japan, then it must
have a representative here to answer day-
to-day questions and maintain a channel
of communication. If you ignore the
identity of such representatives, vou will
i create a surreptious channel Tt is better
to let these things come into open T
would ltke to know how the Minister re-

acts.
?

SHRI BRAHM DUTT : The first part
of the hon. Member's question is a sug-
gestion. My task is a delicate one. On
the one hand. T have to keep the morale
of the offigers high. T assure the hon
‘Members that no officer wil be allowed
jto feel demoralised. But, simultaneously.
when specific comnlaine -t .
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come to my notice, I will enquire into
them. I shall protect the honest officcrs.
I will not piotect any coirupt office:, but,
at he same time. I will not allow the gene-
1al mosale to go down. What happens is
this. Suppose somebody loses a tender,
then he spreads all sorts of stories. Lettess
are sent to me  We cxamine those things
thotoughly.

Secondly. we peimit the
tender documents by anybody. Anybody
can_come and purchase on behalf of some-
body else. When we discuss the price bid
only the authorised yepresentative of that
company is allowed. That is an interna-
tional practice. They must have some re-
presentiative. We dq not take others into
confidence. We do not allow any discus-
sion with anybody who is not an authorised
1epresentative.
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Sales turn-over of Ascorbic Acid

*125. DR. RATNAKAR ‘PANDEY :{

SHRI RAINI RANJAN
SAHU :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that Ascorbic
Acd has been price-decontiolled.

(b) if so, whether it js also a fact that
the main criterion for exclusion of drugs

[16 NOV. 1987]

puichase of |

to Questions 18

from price conirol are (i) that production
stinctine should be competitive and (1)
the annual sales turn-over should be less
than rupees fifty lakhs;

(c) whether it is also a fact thaf the
annual sales turn-over of this drug is more
than rupees fifty lakhs and this drug 15 a
monopoly production;

(d) what was the sales turn-over of
iAscorblc Acid during the year, 1986:

{e) what are the names of producers
of this diug alongwith their licensed and
installed capacity and pioduction during
the last three years, year-wise; and

i
| (f) on what grounds Ascorbic Acid has
been removed from the list of prise con-
tiolled drugs? ’

THE MINISTER OF INDUSTRY
(SHRI J. VENGAL RAO) : (a) to (f).
A Statement is laid on the Table of the
Rajya Sabha.

Statement

ta) Yes, Sir

(b) The various criteria for exclusion
of drugs from the list of Category-Il drues
for price control are given in the Kelkar
Commitiee Report. copies of which aie
available in the Parliament Library.

(c) and (d) Ascorbic Acid/Sodium As-
} corbate is being produced by two compa-
I nies only. Sales turnover of bulk drugs/
{ formulations is not monitored.

(e) The 1equited details, to the extent
available, aie given 1n the Annexure (See

below).

(f) The Kelkar Committee had i1ecom-
mended that all Vitamins when used in
combinations in formulations should come
under Categoiy-1T of price contiol. Hence
all vitamins as bulk diucs including Ascor-
bic Acid have been exempted from price
control

2em trrao

ae~tnnllv asked on the floor of the House by Dr Ratnakar Pandey.



